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IN THE CENTRAL ADNISTRATIVE TRIB1NAL 
CUrT4K BENCH* CUTrACK. 

Original Application NoS.2241 225,226 & 227 
of 1994, 

Date of decision : April 221994, 

In O.A.224/94 Naran Maa and others ... Applicants. 

In O.A.225/94 K.C.Ram and others ,.. Applicants. 

In 0.A.226/94 Naran Maa and others ... Applicants. 

In O.A.227/94 K.C.Ram and others •., Applicants, 

Versus 

In all the Union of India and others .,. 	Respondents. Casez 

( FOR INSTRLTIONS) 

Whether it be referred tote Reporters or not? 

Whether it be citculated to all tie Benches of the 1"' 
Central P4ministrative Tribunals or not? 

mono 
(H. RPJENDP ASAD) 	 ( K. P. XHARYA) 
I'EM3ER(AD . 	 VICE-CHAIRMAN, 

la APA 9i 



CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTzK BENals CU]ACK. 

Original ApplicatiaNas.224,225,226 & 227 
of 1994. 

Date of decision * April 22,1994, 

In O..A.224/94 	Naran Maa and others 

For the applicants .•. 

In O.A.225/94 	K.C.Ram and others 

For the applicants... 

In O.A.226/94 	Naran Maa and others 

or the applicants... 

InO.A.227/94 	K.C.Ram and others •.. 

For the applicants ...  

Applic ants. 

Mr. R.B.Mohapatra, 
Advocate*. 

Applicants. 

Ws.R. 3. Mohapatra, 
N.J. Singh, u.Icshatt, 
J.K.Nayaik, N.Routray, 
Ad voc ate S. 

Applicants. 

Mr.R.B. Mcbapatra, 
klvoz ate. 

Applic ants. 

I4S. R.B.Mohapatra, 
LJ.Singh, J.K.Nayak, 
U.K.Bhatt, N.Routray. 
AgIvocate S. 

Versus 

In all the 	Union of India and others ... 	aespidents. 
cases, 

For terespondents . . 	Mr. Ashok Misra, 
Sr.Standing CoUnsel 

(Central) 

CORAM: 

IiE H ON ' 3LE 4, K. P. .HARYA, VICE -C1-LAIRiAN 
A N D 

THE Htt' BLE MR.H.RArENDRA PRASAD, X'EMBER(ADIN.) 

K. P. HARYA, V. C., Since all these cases i.nv olve common que s U on s of 

fact and laz, we wild direct that this cinon judgaent 

will govern alithe cases nEnticned above. 

2. 	In all these cases the applicants are working as 



2 

casual employees under the Central Rice Research 

Institute(in shortC.R.R.I.), Cuttack on daily wage 

basis. The applicants in O.A.235 of 1991(smt, Kailsah 

Maa and others yrs. Unionof India and others) and 

O.A.236 of 1991 ( Sita Maa and others vrs. Ltiictof 

India and others)disposed of on 18.1.1994, are 

similarly circumstance,like that of the present 

applicants in the above nentioned cases. Therefore, 

after hearing Mr.R.B.Mthapatra, learned counsel 

for the applicants and Mr. Ash ok Mis ra, le a med Senior 

Standing Counsel(Central), one after the other, we 

are of opinion that the directi0ns Contained in 

the judgnEnts passed in O.A.236 and 236 of 1991 

would apply in full force to the facts of the present 

cases Therefore, the coxetent authority may also 

con side r the case of the applicants in the light of the 

dircticns given in the Jir1gnnts of O.A.235 & 236 

of 1991. 

3, 	Thus, alithese applications are disposed of 

accordingly. NO c1sts. 

'Jft -6  • • . • . Zx 
MEMBER(  

Central Administrative Tribunal, 
Cuttack Bench, Cuttack, 
April 22, ]L994/Sarangi. 

L 
. . •....•..  
VICE -CHAIRMpI. 
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